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(e) Sale, transfer and conveyance of Hirji Govindji Property, more patticularly

described in the schedule hereto, by Respondent No.l Company in favour of the

Petitioner' said nomine, i.e. Merit Developers M. Ltd. for the consideration of

Rs. 18,0q00,00O/- (Rupees Eighteen Crores Only)."

3. The Learned Counsel of both the sides have also informed that this is the "First

Consent Terms" which is to be complied with and thereafter one more "Consent

terms" is to be signed for which a Draft Copy is to be placed on record subject to

the fulfillment of Terms and Conditions of the First Consent Terms.

4. The Interim Orders granted shall remain in operation.

5. The Parties have agreed upon to comply the terms of the "First Consent Terms"

dated 12.09.2017 on or before 25.09.2017 and thereafter the "Second Consent

Terms" shall be signed and to be placed on record. For flling the Second

Consent Terms seeking time. Granted.

6. Now the matter is listed on 25.09.20U at 2.30 PM.

Bhaskara la Mohan
Member dicial)
15.09.2017

M.K. Shrawat
Member (ludicial)
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